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Surt BHUPESH GUPTA: There-
fore 1 say that this moticn should be
included. Let the Government come
out with a motion of its own if it likes
to justify its conduct but let us have
an opportunity to examine how the
emergency measures are being ad-
ministered in the couatry in the dif-
ferent walks of life, what abuses are
taking place, whether really for build-
ing up defence you need extraordi-
nary measures like the emergency
poweTs or We can carry on the task
under the normal provisions of the
Constitution. These are matters of
fundamental importances and should
be discussed in the House.

Sart SATYA NARAYAN SINHA:
The hon. Member, I think already
has had his say. So far as we are
concerned, we have not received any
such notice about it.

Saxt BHUPESH GUPTA: We have
given.

Surr SATYA NARAYAN SINHA:
You might have given. You have not
given to us. You might have given to
the Secretariat. It takes some time.
It has not reached us so far.

Tre DEPUTY CHAIRMAN: I am
told that it has been admitted only to-
day . . .

Surr BHUPESH GUPTA: I am
very glad. He is right.

Tre DEPUTY CHAIRMAN: It will
be looked into.

Surt BHUPESH GUPTA: I am very
sorry that he has not receivea
it but Madam, I would request him
through you that this whole question
should be seriously discussed in the
Housge in the light of the very many
criticisms that have been made about
the continuance,

Tae DEPUTY CHAIRMAN: It has
been admitted by the Chairman and
it will come in due course

Sarr MULKA GOVINDA REDDY
(Mysore): Madam, last week the
Minister for Parliamentary Affairs
gave ug an assurance that time will
be found during next week for dis-
cussing the food situation and the
sugar situation but no mention has
been made now by the Minister,

SHRI SATYA NARAYAN SINHA:
The Food Debate will be taken up on
the 9th. That is the date we have fix-
ed for it

Tae DEPUTY CHAIRMAN: The
House stands adjourneq till 2-30.

The House then adjourned
for lunch at nine minutes past
one of the clock.

The House reassembled after lunch
at half-past two of the clock, THE Vice-
CHARMAN ('SHrRr M. GoviNDA REDDY)
in the Chair.

THE REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL,
1962—continued.

Seri AKBAR ALI KHAN: Mr.
Vice-Chairman, when we adjourned
for lunch, I was explaining that so
far as I could understand, the object
of the measure brought forward by
my hon. friend, Shri M. P. Bhargava,
is that public attention should be
focussed on the question of the return
of financial statements, that these
statements gre not at all according to
facts and that this provision of law
makes honest people submit state-
ments which are incorrect, and there-
fore, we have to think of ways and
means of dealing with this problem,
at the same time keeping in mind the
fact that there should not be absolute
licence and freedom to spend any
amount, because that will also hurt
our democracy. I am sure my hon.
friend, while replying to the debate,
will clear up this issue, because the
fact that he has asked only for some
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deletion has led to some comments
on this side of the House.

While discussing this question, Mr.
Vice-Chairman, certain general issues
have been brought in. Although the
purpose of the Bill is a lim:ted one,
the question came in of the policies of
parties. The question was also brought
in that though there were days when
even a lamp post could be got elected
on the ticket of a parly, according to
Mr. Bhupesh Gupta, even the Qutab
Minar cannot be got elected these
days leave aside lJamp posts. So, these
discussiong seem to show that there
is some confusion in the minds of hon,
Members while discussing this matter,
if I may be permitted to say so. It
is true that during gqur freedom strug-
gle, the one sacred idea during that
struggle was to get rid of the foreigner
and the foreign rule. Obviously, as
the Congress had achieved that free-
dom, there was unboundeq sympathy
and consideration for the Congress.

But now the situation is entirely
different and I have no doubt that
parties now should have very clear
and definite policies. That is num-
ber one. The second thing required is
the implementation of those policies,
and thirdly, according to the changing
circumstances of the time, these poli-
cies also should undergo changes. Un-
less these things are there, I don't
think any party or any person can
stand the test and the public, the
wvoters, will not return him unless his
party is very clear about these things.
The Congress has accepted the chal-
lenge of the time and has taken into
its hands the question of removal of
poverty. The Congress has taken
ito its hands the task of doing away
with all the miseries of ignorance and
poverty. The Congress has taken into
1ts hands the question of illiteracy ang
many other questions Now, obvious-
ly, there will be clashes. With the best
of intentions, the Congress thinks that
as poverty is abominable and dread-
ful, we must move with the greatest
possible speed. Our friends of the
Swatantra Party also with the best
of intentions, say: “No. We must go
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slow. You are going too fast”” And
our friends from the Communist side
say, “No matter what means you adopt,
you go with the greatest speed, irres-
pective of the methods you adopt.”

So, in this difficult situation, Mr.
Vice-Chairman, we have to pull
through. So these factors are not
limited only to the question of what
amounts are top be spent and what
amounts are not to be spent. These
are the challenges, I entirely admit.
I am not one of those who say that
there are no black sheep in ali the
folds There are people who do not
stand up to the test and they have
fallen down ang any ruling party will
have this kind of difficulties. But I
want to emphasise that justice is, of
course, the supreme considerat‘on and
justice requires the elimination of
corruption, the elimination of favouri-
tism, the elimination of all those fac-
tors which go against justice.

Another factor which it is absolute-
ly necessary to be kept in mind is
that it is not enough if we have only
a clear and definite policy, but its im-
plementaion is also equally important.
And in this respect, I feel, Mr. Vice-
Chairman, that we are failing on both
sides, on the side of the non-officials
and on the side of the officials. On
the side of non-officials we think that
everything is clear, that the people
know for what the Congress or any
other party stands and we are very
much complacent and we do not take
the trouble to go to the peop'e and
explain to them our policy, explain te
them our work and thus create confi-
dence in them. And then, on the side
of the officials, there is the lack of a
sense of urgency. Our officers, evex
at the highest rank, move as if they
were living in the $ime of the Briti-
shers. They do not appreciate how
fast we have to go, and 5 prob'em that
should take half-an-hour they take
weeks to solve, going in the same com-
placent way. These are the problems

which our parties have to face They
have to stand this test. If they are to
face these challenges, they shou'd

| have definite policies and they will
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have to implement those policies with
honesty and integrity and with every
possiple effort so that no misgiving is
created in the minds of the public.
And as it is generally said, no ques-
tion of “licence-permit” should in-
fluence the people in taking any dect-
sions.

These are the things which every
party will have to face and only those
parties which stand by their policies
and implement them will be returned
by the voters. The people will not
take the matter lightly. I entirey
agree that in order to win the confi-
dence of the people, in addition to
tightening up of our election proce-
dure, we have also to see that our
mora] stature, our intellectual stature
and the stature of our service to the
people, are also kept up as high as
they were kept up in the days of the
freedom struggle.

With these words, Mr. Vice-Chair-
man, I give my qualified support to
the motion, qualified in the sense that
1 hope the hon. Member will clear
up the point as to whether he wants
to delete the provision entirely or not.
If it is entire deletion, then I do not
entirely agree with him. I go agree
with him that on this question the
opinion of the public should be elicit-
ed, views have to be entertained and
then, ultimately, this august House and
the other House will come to the
right conclusion. Thank you.

Surr DAHYABHAI V. PATEL
(Gujarat): Mr. Vice-Chairman, I think
our hon. friend, Mr. Bhargava, has
done 3 distinct service by tabling this
motion for it gives this House an op-
portunity to express its views and to
point out the way the country has
been drifting since independence. As
was rightly pointed out by my friend,
Mr. Bhupesh Gupta, when we began,
it was the high criterion of sacrifice
and service that influenced the voters
in the elections, but after fifteen years
of power and the same party be'ng in
power, things have changed and for
this the party in power must take its
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full share of responsibility, particular-
ly for not agreeing to the united de-
mand of all opposition parties that
limited companies shouid be prohibif-
ed from making donations to political
parties. I am aware that there are
honourable exceptions on the other
side also, people who feel that way,
but the party as a whole voted for
itself to be in power with the help of
money. That let the cat out of the
bag. The hon. Shri Jairamdas Daulat-
ram pointed out the things as they
were, how they were when we start-
ted with these elections and, I think,
he gave us a mild warning pointing
out the threats and how things are
moving today. I do not know whe-
ther, in the opinions that we will get
because the motion is for circulation
of the Bill for eliciting opinion, we
would be able to get a correct picture
of what the people fec! or get only
a picture of what the Chief Ministers
feel.

Sir, I am sorry I have to repeat the
oft-repeated example but that is the
way the Prime Minister goes on
praising again and again. I refer to
the State of Punjab. One election
petition against the Chief Minis-
ter of the Punjab wag not heard at
all till the term of the Assembly was
nearly over and the second election
petition has not so far been taken up
even after two years have passed by
Is this how elections are going to be
conducted? Is this the way you build
up confidence in the people? Is this
the way of having free and fair elec-
tions? I do not know whether we
wil] get the opinions of the very same
people who are responsible for this
state of affairs? Surely, an election
petition is a thing that can be dispos-
ed of very very quick]y but in Punjab
everything is suited to the persom
about whom there are so many com-
plaints and when the complaints are
to be investigated, there is a long pre-
face of certificates by the Prime
Minister given to that very person.
What hope there is for democracy,
what hope there is for justice in suech
circumstances, I leave it to this
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august House and the people of this
country to judge.

In this world, as al] religions parti-
cularly in our country, point out there
8 glways a tug of war between the
forces of the good, what we may call
the moral values, and the forces of
evil, what may be called between the
Devil and the Lord, we may call it
Khuda and the Shaitan. This tug of
war has been going on for generations,
Under Mahatma Gandhi’s leadership
this country was trained to jook to
the moral values, sacrifices and what
is intrinsically good. Under his leader-
ship and guidance we have enshrined
in our Constitution this fact and our
motto is Satyameva Jayate. With
deep humility, may I ask, where is
satya today? Do we bave satya mn
Parliament? Do we not have repeat-
ed instances of Ministers giving utter-
ly false replies without any remedy to
the Parliament to ask why such re-
plies are given? Where is our dharma
going, may I ask? It is neces-
sary

Sart AKBAR ALI KHAN: You will
agree, S‘r, that Members also make
such remarks.

Surr DAHYABHA! V. PATEL: I
do not dispute it but, unfortunately or
fortunately, Members are not in autho-
rity and the only thing that they
can do is to raise their veice and point
out this but those in authority should
not give up this principle and belief in
satya but should set up an example.
Then they would get better support of
the House and then it would be diffi-
cult for any one not to disregard that
high principle. But when people in
power and with such a big majority
ignore this, how can they blame the
others who are handful? I gm not de-
fending them and I do not beleve in
defending untruth under any circums-
tances. I stand for truth every time
but I am pointing gut that there is
such a large number in authority who
persist in using untruth as a means of
misleading people, misguiding the
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country, it does not lie 1 their mouth
to blame people who have to do so
and who do not have all these. I do
not justify it; it is wrong on all sides
but it is much more wrong when it
is done by people in authority, by
people who have so much behind
them.

When this Bill comes back with the
opinion of the people, I hope it will
not come back only with the opinions
of the Chief Ministers. I do not know
whether we are going to get non-
official opinions also side by side with
the opinions that we will get from the
State Governments. We should try to
make an effort to get non-official
opinion, from the universities from
independent bodies and even from
people who conduct business and com-
merce and industry. 1 know also
that the opinion of the people in busi-
ness, commerce and industry is going
to pe influenced by the Government
because even though they have money,
they have to stand in a queue and per-
form arti before the Ministers and
their officers for licences. They can-
not do a thing today without a licence
and if they displease the Ministers,
they will have to shut their shop, in-
cur loss and then they will come in
for criticism both from their share-
holders and from the Government.
Who in business is prepared to take
that risk today? So, people in busi~
ness and people who have got large
stakes will only say what Government
wan#s them to say. Therefore, I am in-
clined to feel that opinion on this sub- ,
ject would be freely available from Bar
Associat’ons, universities and indepen-
dent bodies who have not necessarily
got much to do with Government. Is
the purpose of this eliciting of opinion
going to be getting opinion from such
people also? Perhaps this would give
us some means for making up our
minds when the measure comes up for-
discussion again before the House.

There are the forces working in this
world of money; equally true, there
are forces of violence and today the
forces of murder, of hate, of violence,
have been sugarcoated in the-
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language of democracy. We have
seen how they have worked in
many places all over the world. I hope
the purpose of the sympathy that is
expressed for the democratic forces,
for free elections is not going to be
allowed to be misused by such forces
but that this country, this Par-
liament—May God grant 1light to
it—would see the true path that
the Father of the Nation gave
us and when this comes uyp for
reconsideration with the opinions for
which it is being circulated, we will
have something to think about and the
country and the Parliament would
have thought abeut it on those lines.

Thank you.
Surt N. M. LINGAM: Mr. Vice-

Chairman, Sir, I welcome this opportu- °
nity provided by the introduction of :

this motion for 5 generaj discussion on
election procedure in the country. Tt
is true that the motion merely seeks
to elicit public opinion with regard to
the proposal for deleting the provi-
sions in the Representation of the
People Act requiring filing of election
expenses. In the course of the dis-
cussion, Sir, very many vital issues
with regard to elections generally have
‘been raised. It is true also that some
of the observations made have vital
links with the motion before the
House.

Sir, the House will recall that we
have been through three general
elections successfully with adult suff-
rage. That is g great credit to any
country, and especially to a country
like India where nearly 20 million
people went to the polls. We can
rightly say that we are the lagest
democracy in the world today but on
a review of the three general elections
that have taken place in the past we
find certain trends working in the
country. One is that the electorate is
getting more and more educated. I
do not refer to the spread of education
in gchools gnd universities covering
more and more people in the country.
T refer to the political education,
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thanks to the increase in the number
of periodicals, dailies and other media
of mass contact. So with forces work-
ing for dissemination of information
on an ever increasing scale the indivi-
dual is becoming more and more aware
today of the issues on which he is
called upon to decide. That is a very
welcome trend indeed.

Then, Sir, the population of the
country is also increasing. We are
growing at the rate of 24 per cent. per
annum with the result that the
strength of the electorate in every
constituency is increasing. For ins-
tance, the strength of the Lok Sabha
being fixed at 500 under the Constitu-
tion, the number of voters in each
constituency goes on increasing every
five years. In 1952, if I remember
right, the average vot'ng strength in a
parliamentary constituency was of the
order of 3% to 4 lakhs. Now, it has
risen to more than five lakhs. At this
rate unless we change the total
strength of the Lok Sabha the electo-
ra] strength of g parliamentary consti-
tuency after ten or fifteen years would
be one and g half times nearly of the
present strength. So this question is
also contributing to the general pro-
blem of conducting elections on &
vast scale. Even as things were in
the beginning, that is, 1952, when we
first plunged into general elections,
our constituencies were probably the
biggest in the whole world taking ali
the countries in the world into account.
The United Kingdom has a population
of 50 millions and only one legislature
and the strength of their Parliament
—Mother of Parliaments—is more
than 600; that is to say, the par'ia-
mentary constituency in the UK i
smaller than even the Assembly cons-
titueney in JIndia. That is the posi-
tion, whereas in our own country it &
five times the strength of a parliamen-
tary constituency in the UK

[Tee Depury CHAIRMAN in the Chair]

Now, take the world picture as e
whole. If you take into account the
developing countries, the only stable
democracy is to be found in Indie
only. In other places we have demo-
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eracies called under varioys names;
guided democracy in one place, basic
democracy in anocther and people’s
democracy in a third set of countries
and so on. Full freedom and demo-
cratic practice is to be found only in
our own country. And since this is
a copy of the practice followed in the
edvanced democracies of the world, it
is useful to compare the election pro-
cedures in the advanced democracies
and those in our own country. And
the very fundamental difference that
sfrikes one when we compare the
election procedures in the two sets
of countries is that educationally we
ere backward and secondly the
strength of our constituencies is very
large, many times larger than that in
the West. But as I said, we are try-
ing to catch up with the West in the
matter of education of the electorate
and it will not be very long before
we can say that our electorate is
fully educated. It is with regard to
the strength of constituency that the
House and the country is concerned.

Representation of the

3 p.M.

Madam, much has been said about
the power of money in influencing
elections. I shall come to that aspect
a little later. It does play a very
important role in the conduct of elec-
tions today. Quite apart from
money—money in the sense that it is
used to buy voters—what is the ex-
tent of resources necessary to organise
an election campaign in a constitu-
ency of the size of a parliamentary
constituency in India? If you have
to appoint agents, if you have to con-
tact voters in the entire constituency,
it yau have to make the other arran-
gements necessary for a successful
election campaign, the cost would be
beyond the means of an ordinary
middle-class man and this expendi-
ture for organising an election cam-
paign is on the increase, that is to
say, if decent people fight elections
and if they do not resort to any mal-
practices just to organise the elec-
tions, just to come into contact with
the people, they require expenditure

780 RS—3. T
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which would be far beyond thelr
means. That is the prospect we face
today. Now, in addition to such a
situation, one has t{o face formi-
dable opponents backed by money
and there is a lot of wunaccounted
money, not to speak of anything else,
At present there is.a lot of unaccount-
ed money in the country which ac-
cording to Prof. Shenoy runs to the
tune of Rs. 700 crores. When one
contemplates such a prospect, it is
easy to see that either money wins
or people without means cannot stand
for elections. It means one of
two things. So, that ig the prospect.

, It is this prospect that is leading
the country to all kinds of evils.
Well-meaning people come forward to
take part in general elections in the
country and participate in the demo-
cratic processes by which the country
is governed, but then they are up
against insurmountable difficulties.
The organised parties naturally go
about collecting funds because they
cannot gset up only the monied class
of people for electioms. It is in this
context that companies are glso allow-
ed to contribute to the election funds
of parties. I do not defend the prac-
tice. It is the state of things obtain-
ing in the country today. In such a
state of affairs, when money is sought
from all sources, money is not given
freely. It is not given from altruistic
motives. The giver expects some-
thing in return and there i3 a chain
reaction. Standards fall and what is
called corruption becomes rampan$
ang affects all layers of the society.
We cannot shut our eyes to this state
of affairs. And elections are costly
when qur constituencies are big. Elec-
tions become beyond the means of
the deceng citizen. Ang when he re-
lies on parties for collection of funds
from outside, such a state of affairs
wil] necessarily ensue and when the
very process by which we try to lay
the foundations of a democratic appa-
ratus in the country is vitiated by
this practice, then it is no wonder
that corruption affects a1l departments
of life in the country.
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So, 1 fee] it is time that Govern-
ment reviewed the entire election
procedure, not merely this question
of deleting the clauseg requiring the
filing of election expenses in the Re-
presentation of the People Act. I do
not know what the thinking ot the
Governmeny is on the question, but
if they have gone through the Re-
ports of the Election Commission
after the last two general elections
and if they have seen the after effects
of the genera] elections, the happen-
ings during the elections themselves,
they will realise—ang I have no
doubt¢ that they have realised it al-
ready—that the trends that gre mani-
festing themselves are not healthy,
are not conducive to the proper
growth of democracy in the country.

But then, how is one to reduce the
power of money in influencing elec-
tions? Previous speakers have said
and, in particular, Mr. Bhupesh Gupta
has saig that 3 day should come when
the ordinary citizen, the peasant, the
artisan, the common man shoulq be
able to sit as an hon. Member in this
House representing the vast majority
of people in the country. That may
be a distant ideal and there may be
differing views on this question but
then we are primarily concerned here
with the problem of eliminating cor-
rupt practices engendered by the ris-
ing cost of elections and the growing
electorate. He was visualising a
state of society where inequalities
would have been reduced to the mini-
mum and in such a society everybody
would have equal opportunities to
spend or not to spend. But then,
democracy will not flourish by merely
levelling down a society to a low
level. The House will recall, in this
connection, the famous observations
of the then President of the Constitu-
ent Assembly, the late Dr. Rajendra
Prasad, when he said at the conclu-
.sion of the labours of the Constituent
.Assembly that he had two regrets.
.One was, he trembled to envisage a
situation where because of adult
suffrage a set of fools sitting in the
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highest forum of the lang would
frame laws to be interpreted by a set
of most brilliant judges sitting in the
Supreme Court. That is an extreme
position. We want democracy to be
of a very high order and at the same
time we want the process through
which such a democracy is established
to be pure and wholesome. I feel
that the time has come for the Gov-
ernment to set about thinking seri-
ously how best to bring about such
an election procedure. TUnless the
Government takes the initiative 1t-
self or gives a direction to the Elec-
tion Commission to go about this
business, it will be too late before the
next elections which are fast ap-
proaching. As I said, the problem is
snowballing after every election. Now,
with regard to the motion before the
House, it is extremely limited in
scope. If the intention of the mover
is to see that there is absolutely no
obligation on the part of anybody to
file g return of election expenses,
which, in other words, would mean
that the sky is the limit for getting
a seat in Parliament or in the local
legislature, I do not think that people
would agree with such a prospect. It
gives the power to unscrupulous men,
men who have made money by means
fair or foul to fight the eleciions and
not be accountable for the way in
which they won the election. I do
not say thereby that the exi-tence of
this provision in the present Act is a
check on the tendency to spend money
freely and buy votes or to indulge ‘n
corrupt practices in elections. There
is no gimple solution to a matter like
this. I feel very tempted to say thas
one of the methods to circumvent or
rather to solve the problem is to re-
sort to indirect election to Parliament.
But I would not hazard that sugges-
tion before this august House because
our pride has been that ours is the
largest democracy, that the highest
forum in the lang is directly elected
by millions of people. So, one hesi-
tates to compromise with this pro-
cess by which representatives thave
been sent directly by millions of vot-
ers all over the land. But that does
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not mean that the problem could be
shelved or that we shoulg rest satis=-
fieg that there is no solution to the
problem. It is more than collecting
money from individuals and compa-
nies, It affects the entire fabric of
vast masses of the people, in “act
every adult in the land and, as I said,

it has repercussions on other depart-*

ments of life in the country. So it
is the duty of the Government to see
that our election procedures give rise
to the jeast abuses angq that the pro-
cesses by which our representatives
are elected are above criticism and
above reproach. That calls for the
best genius of the Indian people to
evolve the pattern suited to ocur coun-
try. We need not imitate the prac-
tices in the West in every detail in
this matter. Ours is largely a copy of
the practice that is followed in West-
minster in this respect, but the condi-
tions under which we function being
vastly different, it is up to us to
evolve a system which would ensure
that not only the election expenses
are kept at a minimum, but also that
proper and intelligent people are re-
turned to the legislatures of the coun-
try. So I would request the hon.
Minister who is representing Gov-
ernment here to realise that the mat-
ter before the House is not so simple
as it looks. That is a very very small
part of the election procedure, this,
obligation to file the election expenses
or not to file it. Many more vital
questions are involved and their solu-
tion brooks no delay.

Now, the view has been aired here
that once the curb is removed, there
will be a tendency to indulge in great-
er abuses and however defective in
its effect the curb may be it does
act as a restraint on election ex-
penses. I do not see sye to eye with
such a view Madam. Once in an elec-
tion, a man loses sight of all fawr
play, a candidate thinks that all is
fair in elections as in love ang war.
His sole aim is to see that the elec-
tion is won somehow. That being the
human psychology

[28 NOV. 19631 People (Amdt.) Bill, 1962 1610

Serr SHEEL, BHADRA YAJEE:
That is Chanakya niti and Krishna
niti also,

Suert N.M. LINGAM: My friend is
quoting scripture in support of this.
That being so, the removal of this
curb, namely, the regirement to fille
an election return is not going to
make much difference either way. 1
would certainly oppose it if this 1is
all the electoral reform that the Gov-
ernment is contemplating. The op-
portunity given by my friend, Mr.
Bhargava, with regard to the review
of this provision relating to the filing
of election expemnses should open the
eyes of the Government to the need
for re-examining the entire electoral
law, ang the time for it is now. That
is my stand. We may circulate it for
eliciting public opinion and opinions
will naturally be divided on this
question. It is easy to see. 1 can
very well visualise what the gpinion
will be after some time. Some opi-
nions wil] be in favour, some against,
and the position will be much the
same as it is today. 1t is not going to
solve the problem if the Government
does not come to grips with the prob-
lem, nor is reference of this matter
to the public going to solve anything.
Even on fairly clear-cut issues, when
once it is referred to public opinion,
there will be different views, gnd that
is our experience, We have seen it.
So that is not going to throw more
light on +his question. That is my
humble submission. But at the same
time this motion before the Housze
does give an opportunity to review
the entire election procedure, because
election practices in the past three
elections have given rise to so many
evils and have been the subject-mat-
ter of discussion or criticism of the
Government in one form or another.
So, I am not very enthusiastic about
the motion itself unless the Govern-
ment is prepared to go further and
review the entire electoral law,

Surr SHEEL, BHADRA YAIJEEK;
Suggest some remedies. ’
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Sarr N, M. LINGAM: My hon.
friend is egging me on to guggest re-
medies. It is impossible to suggest
remedies off-hand to a complex ques-
tion like this. Full-fledged democracy
$0 function in a country like ours
with its complex and complicated as-
pects of life, is itself a miracle. So,
there i3 no short-cut to evolving a
procedure which will satisfy our as-
pirations in keeping with the highest
normg of democracy. But we have
to get about thinking about this prob-
lem very seriously. At least we
shoulg see that election as a source
of corruption is eliminated. If this
i done,: other forms of corruption
ecould be dealt with more easily.

We believe in perspective planning.
We think of our state of economy for
ten or fifteen or twenty years and we
plan for these stages. I fee] that it
ig necessary to think ahead about the
state of our elections in the coming
ten or fifteen years, indeed till the
end of the present century when our
population will be nearly dqouble. De~
mographists gay that the world popu-
lation will be twice of what it is to-
day at the end of the present century.
That means that the population of
our country wil] also be doubled.
Then the problems of organising elec-
tions, campaigning for electiong and
ensuring success for democracy are
going to be much more formidable
than they are today. So, I would be
most happy if the Government gives
an undertaking that it is seized of the
matter and that it is going to review
the whole situation, although with
regard {o the present motion before
the House it is going to elicit public
opinion. That is innocuous enough,
and I have nothing to say for or
against but it means precious jittle.

I only wanted to avail myself of
this opportunity to impress upon the
House and the Government the need
for reviewing our electoral law so
that our entire body politic may be
clean and healthy. r

Pror. A. R. WADIA (Nominated):
Madam Deputy Chairman, I cannot
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but admire the courage displayed by
Shri Bhargava in bringing forward
this Bill. . It certainly shows his
honesty of purpose and his keen ap-
preciation of the problems before our
country. The object of limiting the
electoral expenditure is very simple.
The object is to enable a man of
modest means to stand for election.
Even the limit of Rs. 25,000 is by no
means a small amount; it will cer-
tainly preclude a poor man from
standing for election. But I must con-
gratulate Shri Bhargava on his very
convincing speech in which he has
shown that candidates are not honest
in geclaring their electora] expenses,
that most of the candidates spend
much more than Rs 25,000 and yet
pretend that they have spent only up
to Rs. 25,000. It certanly shows a
moral decay, a definite degeneration,
in our public life.

I was very much impressed by the
speech of my friend, Shri Jairamdas
Daulatram, when he emphasised the
importance of moral values in public
life, Thus, the problem reduces it-
self to g choice between two things—
a high democratic principle on the
one hand and the exigencies of practi-
cal politics on the other. Unfortu-
nately, the economic gystem has deve-
loped in such a way, especially, in
this country that a wide use of
licences is practically forcing all busi-
nessmen to give large sumg of money
to the party in power. It is in their
self-interest. Everybody knows that
an immense pressure is being put on
al] the companies ang wealthy indi-
viduals to give as much as they can
to the party in power and the busi-
nessmen respond, whether willingly
or unwillingly, to this call because
they know that unless the support of
the party in power is there they will
not get the licences. And it is im-
possible for any person today, un-
fortunately, in India to carry on his
business without licences. This whole
system of licences is the root of cor-
ruption. Only the other day, just
a fortnight ago, I was talking to a
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very wealthy businessman in South
India, and he admitted that he was
paying fairly heavy amounts to the
Congress Party. It is natural because
his business interests demanded that
he should keep the Congress bosses
on his right side. But he gave me a
shock when he told me that he had
also to pay something to the Commu-
nist Party. It is very paradoxical
But the reason is very intelligible.
(Interruption). He was afraig that
the Communists would create trouble
among the labourers and they would
foster gtrikes and, therefore it was
a part of his policy to keep the Com~
munists glso, if not all very much on
his right side, at least some on his
right side.

Now, that certainly shows the ex-
tent of decay to which our public life
has sunk. I seg no reform possible
except the introduction of very high
principles of morality. Whether it is
possible at the present stage I really
do not know. But one thing is clear
that if this Bill is referreq to elicit
public opinion, it will create public
opinion. I think most of the people
who vote have not got the slightest
idea as to how much the candidates
are spending. Personally—although 1
can claim to be an educated man—I
had no ideg as to how much was be-
ing spent on elections till I came in
contact with people who had sepent
money on elections, and I can under-
stand what a great strain it puts on
the people. It means that for demo-
cracy to be saved from the monopoly
of the rich, we must limit election ex-
penses. At the same time to do away
with all limit is also 3 very heroic re-
medy. In fact my first impression,
when I went through the Bill, was
that Mr. Bhargava wanted to throw
out the baby along with the bath
water, and I am afraig that may hap-
pen, so that the issue is very confus-
ing, and T share the gifficulties ex-
perienced by my friend, Mr. Lingam,
and so many other speakers. But I
do fee] that by accepting the circula-
tion of this Bill we shall be able to
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fing out what the public opinion is,
to inform the Public at large as W
what are the implications of modera
democracy. It is true that democracy
13 the best type of Government. But
we are finding that is also the costliest
type of Government. Now this ex-
penditure need not be grudged if it
really contributes to the advancement
of the people. But if it tends to makas
the rich richer and the poor poorer,
there is something wrong with thad
democracy. This ig what we have to
guard against, and I personally,
would welcome the cultivation of
public opinion in this respect.
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Sart M. P. BHARGAVA: Merit be-
comes secondary,

Surt DEOKINANDAN NARAYAN;
That is what I have said,
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Surr MULKA GOVINDA REDDY:
Mr. Vice-Chairman, the House is really
thankful to Mr. Bhargava for having
given us an opportunity to discuss
this very important question. The
guestion of election expenses is one
of the important questions in the
electoral systems of our country. We
have had three general elections for
the Lok Sabha and the State Legis-
lative Assemblies and we have gain-
ed some experience after having
gone through these elections. As the
hon. Member, Shri Lingam, has put
it, the number of voters in the con-
stituencies for the parliamentary
elections has increased. So also the
number of voters in the Assembly
constituencies has increased.

Therefore, it is time that we re-
view the whole situation afresh.
When the number of voters that the
candidate will have to gpproach is
larger than what it was in 1952, then
naturally, he has to spend much more
than what he had to spend in 1952.
There is a case for inecreasing the
maximum that is to be allowed to a
candidate to be spent either for a par-
liamentary constituency or in a State
Legislative Assembly constituency.
But I do not agree with the proposal
of Mr., Bhargava that this matter of
filing of election returns should be
completely done away with, though I
do agree with him that most of the
candidates who contest these elections
have not the courage to file correct
election expenses, because that would
attract the disqualification clause in
the Representation of the People
Act. But is it any remedy to allow
the candidate to continue to spend
large amounts lavishly and continue
to corrupt the voters and thus get
elected? We have to examine whe-
ther this system will be conducive to
the preservation of democracy. Mr.
Vice-Chairman, as we know, Ind